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Hon'ble Dr. R . K. Saxena, JM 

Hon'ble Mr . D.S . Bawej a , AM 
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Sh. A . Rajender counsel for the applicant 

present . The rest or at ion <Applicat ion without any 

affidavit 0 in s upport thereof
1 

is pending disposa l. 

S h . A. Rajender infor ms thdt he has writt en severa l 

l etters to the a pplicant but no instructions ha ve been 

sent by him. The grounds which are taken in the 
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r estor at i on a pplication must hav e been suppo rt ed by some 

evide nce . The per usal of the r e cor d1 shows that o.A. wc s 

dismis s ed o n 28.2.96 f or the reason~ne had app ea red 

for the appl ica rrt on seve:ral dates . In view of the fact 

that the l ea rned counsel for the applicarrt has got no 

ins"!: r uct ions a nd a l s o no evidence in s upport of the 

restorat!oi "'plication ha s been given , we do n ± fi nd 

a ny groun d to r ett or e t he O.A. The cppli r-a"btio~~O(l@( 

is therefore dismissed . ' 
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